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CHITTARANjAN SAHA & ANR (IN O.A.60 4/96) 
SASANKA SN & ORS 	(IN 0. A. 619/96) 
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For the petitioners: Mr.P.Chatterjee,counsejØ 
Mr,K.C.Saha,ceunsel, 
Mr,S,K,Gupta, counsel, 

Fer the respondentss Mr,,Mukherj Ce, counsel, 
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Both sides appear and we have heard them0  

It is submitted by the ld.counsels appea4ng:yfor the 
petitioners in the aforesaid O,As that the cause of action and 
the point in issue in all these applications are the same and 
similar and as such, these 4 applications may be heard together. 

After giing through the materials on record, we are 
of the view that the above 4 applications should be heard 
together, Accordingly, after hearing the ld.counsels appearing 
for the respective petitioners, we admit the aforesaid applica-
tions for. adjudication. It appears that reply has already been 
put in on behalf of the respondents in all these cases, Matter 
be listed for hearing on 230 4,98 analogously with other 3 
applications. fte.joinder, if any, to be put in within 3 weeks 
before the next date, 
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